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Dear 54r* 

I hsrby a nw3.d ths zapt of your le, Le t 

atd 2 -77 M*W*0864 t 

Shri-VowatmA fltttilp 1ji4 	& this Tibt*i 

riin1 in 6 catvs# viz. Aftauv, 473 & 474/97, Re., 57 & 3/81, 
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3Pri. P. e. dharka, 
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&xbay. 

tivata Secret ary to Hon'ble Shri, 
ftaber (), Camp at Cntral 	inietrtive TUbtzial, 

rw gogboy eenchj cntx.a Govt. C?ttca Camplex. rirt Fltar, 
mo ombay' 40n UM4, 

ShTi.SiCdamallapPa' letter 1t. 2.?-7 fDTr1d with 
pegietporg &=bay £*nch letter dt. 2()48? ie?er*. 

"~kj— L 

lbgietrar(3), 

cpi.s to retavant ?ila. 



BEFORE IHE CENTRAL ADMINISTRATIVE TRIBUNAL 

D!TET( J 	rrhT(tJ. rA'T!rL 
L)1%. 	J.sJJ).i— !DA...A 	A • 	) 	4ttL 

DATED THE TEKTH DAY OF JULY, 1 9 8 7. 

SENT 

TI Li UCN' BLE MR. JUSTICE K.S.1:UTTASWAiY 
.. VICE CR'\IREiN 

THE HLNt BLE SHRI L.H.A. REGC • . ME1.BEPL. 

P. Puttarangappa, 
Managing Director, 
Karnataka 	/ST Development.- 
Corporation, 9th Floor, 
Viswe swara iah Mini Tower, 
Dr.B.R.Ambedkcr Road, 
Bengalore. 

(Dr. iJ.C.J3i}.igiri Rangaich 

Appi i cant 

Advocate 

State of Karnataka by its 
Chief Secretary, 
Vidhana Boudha, 
B ang a lore-I. 

Sri J.Vasudevan, lAS 
Joint Secretary to 
Govt.of India, 
Ministry of Health and 
Family Wèif are, 
Aarogya Bhavan 
New Delhi. 

Union of India 
by its Secretary to 
Ministry of Home Affairs, 
New Delhi. 

Secretary to Govt. 
of India, Deptt. of Personnel 
and Training, North Block, 
New Delhi. 	•• 	Respondents. 

This Review Application has come up for 

aduiission this day, Hon'ble Vice Chairman made the 

following: 

ORDER 
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ORDER 

In this i-oview AppLication made under 

Section 22(3)(f) of the Administrative Tribunals 
Act ) 

Act,1985,/the applicant has souçjht for a review 

of an order made by a Division Bench of this 

Tribunal consisting of one of us (Hon'ble Shri L.H.A. 

Rego, iember(A) and Hon'ble Shri Ramakrishna Aao, 

Member(J), in Application o.1708/36. 

In Application No.1708/86, the applicant 

who is a ember of an All India Service called 

'Indian Administrative Services' ('lAS'), had 

challenged certain adverse entries made against 

him for the calendar year in dispute. On a detailed 

examination, the Tribunal accepted the case of the 

applicant in part and rejected the same in other 

respects. 

!lr.N,C.Bjljniri Aangaiah, learned Counsel 

for the applicant, contends that the order made by 

the Tribunal in so far as it rejected his case 
suffers from contradictions and justifies a review 

under Sec.22(3)(f) of the Act. 

We will even assume that there are contra-
4 But, even  then,1  

dictions in the order made by this Tribunai.that 

is not a sufficient ground for review of the earlier 

order made by this Tribunal. An earlier order made 

cannot 
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cannot he exerrined by us as if we are a Court of 

apeal and a different conclusion reached. 

5. 	On any view, this application is liable 

to be rejected. Vie, therefore, reject this Review 

Application. But, we however direct the Registry 

to return the Bank Draft annexed to this applicction 
- 	4. to the ap1ccn. 
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(L.H.A. REG ) 
VICE CHAIPJIAN ' \ 	 UEi,IBER (A) 
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